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IN THE CENTRAL ADPUNISTRATIVE TA 
AT HYDERABAO 

GA No.159/91. 

Between 

Ch.Arjuna  
. . .Applica nt 

The kssistant Engineer, Telecom, 
flaitway c.lectrjrjcation Project 	 Vt 

S 	 p 

Padrnaraonagar, Secunderabad-500 025. 

om, The Divisiohal Engineer, Telec 
Railway Clectrification  Project, 
Padmaraonaqar, Secunderabad-503 025. 

J. The Telecom District Manager, 
KHANNAM - 507 050 

The Chief General Manager, Telecom, 
A.P., Hyderabad - 500 001, 

The Director-General, Telecom, 
(Representing Union of Iriida) 
New Delhi - 110 001, 

.Resporidents 

Appearance 

For the Applicant 

For the Respondents 

Shri C.Suryanarayana, Advocate 

Shri E.Madan flohan Rae, AUdi. 
Central Govt. Standing Counsel 

C OR AM 

THE HON'BLE SHRI B.N.JAYASIMHA : VICE_CHAIRMAN 

THE HDN'BLE SHRI O.SURYA RAG : MEMBER (JUDICIA) 

(Judgment of the Bench delivered by 
Shri 13.N.JayaSimha, Hon'ble Vice_Chairman) 

Contd. • .2. 

Vs. 
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The applicant states that a ccording to the orders 

issued by the Director General, Telecom, New Delhi 

in his order No.259...59/88_STN dt.17-10-1998 a combined 

seniority list of all csua1 mazdoors in respect of a 

recruitment unit will be maintained and the list will 

include all casual mazdoors belonging to the territo—

nfl jurisdiction of the recruitment unit, for various 

functional units such as Telecom/Projects/Maintenance 

Regions, Electrification Projects and Quality Mssurance 

Circles etc., to which they are attached. Absorption 

of casual Labourers against regular Gr.'D': posts or their 

retrenchment due to exigencies such as non—availability 

of work has to be done strictly according to the corn—

uined seniority list. The Supreme Court in DAILY 

RATED CMSUAL LABOUR UN3ER THE P&T SERVICES US. UNION OF 

INDIA AD OTHERS (AIR 1987 SC 2342). directed that 

casual labourer who had put in one year service (240 

days service in a year) should be regulanised in 

accordance with a scheme to be worked out by the Depart—

ments. Subsequently the Supreme Court in RAPIGOPAL & OTHERS 

\Js. UNION OF INDIA & OTHERS in 'JO (C) No.1260/B9 etc., 

contd .. .5. 
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rovembar, 	1986 30 

December, 	1988 31 

January, 	1909 31 

February, 	1989 17 

Nzrch, 	1969 25 

hril, 	1969 30 

fay, 	1969 10 

Gctooer, 	1989 12 

tovcmuar, 	1989 30 

Oeoember, 	1989 31 

January, 	1990 29 

February, 	1990 28 

Farch, 	1990 31 
Ari1, 	1990 30 

Flay, 	1990 is 
June, 	199 16 

July, 	1990 14 

Augu?t11993 15 

September, 	1990 15 

P tom 

Ju1y, 1990 the applicant ws Esked to work in 1ach±li— 

patnam Tstc-c:m ivision durinc the months of July, 

Ruoust.and 5eptember, 1990 and thereafter discharged 

fro,j service•  He was employed for 44 days in those 

months. t.1urin the one year preceeding his termination, 

the applicant Was employed for 	284 days i.e., for 

ore tran 240 days in a year* xxxxxxxxxxxxxxxxxxxxx  

ccntd • . . 
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UNION OF 'INDIA AND OTHERS in i,,(c) No. 1280/89. 

eecause of the delay in the preparation of seniority 

and regularisation of the services in terms of decision 

of the Supreme Court and implementing for which the 

Director General, Telecom had issued a circular cit. 

17.10.1966, the applicant does not know whore he stands 

as regards his seniority in his recruitment unit and 

therefore has reason to believe that his juniors are 

being appointed in preference to him. 	Shri Suryanarayana 

there tote states that he limits his prayer to issuance 

of 8 direction to the respondents to prepare a seniority 

list within a time to be specified by thi Court and engage 

the applicant subject to the availability of work according 

to his position in the seniority list. 	He also states 

that he should be given temporary status in terms of these 

judgernents and in terms of Director-General, Telecom's 

circular dt. 7.11 .1989. 	tie find considerable merit in 

the submissions made by Shri Suryanarayana and accordingly 

direct the respondents to prepare the seniority list for 

the recruitment of the applicant within a period of three 

months in compliance with D,G.,7j,s  letter dt.17.10.1988. 

and reennage the applicant in accordance with the seniority 

subject to the availability of work. The respondents will 

also extend such other benefits as are envisaged in the 0.6., 

TeEc,'s letter dated 7,11.1989, 

The application is allowed to the extent indicatd 

above, 	No order as to costs, 

I, 

RTIFEDToET'2CO\ 

....................  
Co:'t Cfficar 

Ceptnsl Ad: I. 12Ltj c Tri).'.zi1al 

k1y&:.ai bench 
I-iycterabacL 
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directed that 'the respondents shall prepare a scheme 

on a rational basis for absorbing as far as practicable, 

the casual labourers who have continuouialy worke4 for 

more than one year in the Telecom Dept., 	and this should 	¶ 

be done within 5 months from noj" 	The Supreme Court 

had also observed that no distinction can be drawn 

between the petitions5 as a class of employees and those 

who were recruited and employed before the Supreme Court's 

order in the AIR 1987 SC 2342 and that on principle the 

benefit of the decision in AIR 1987 SC 2342must be taken 

to apply even t3 those who were recruited after 30.3.1985. 

The applicant ';herefore prays that a direction be issued 

to the responents to pripare a seniority list in accor 

dance with t';e directions of the Director General, P&T 

referred to above and confer temporary status on him and 

engage him for work according to his seniority in the. 

relevant recruitment unit pending his absorption on a regular 

baj. 

3. 	
Us have heard the learned counsel for the 

applicant ShrL C. Suryanarayana, and Shri C. Madan Mohan 

Rao, learned Standjn Counsel for the Central Govt. who 

tak 	
notice at the admission stage. 	All that Shri 

Su;yanarayana argues is that the Department has not 

undertaken/completed the preparation of seniority list 

for implementing the orders of the Supreme Court in 

OA e
ILY RATES CASUAL LABOUR IN P&T., Vs. UNIO*1 OF INDIA & 

OTHERS (AIR 1987 SC 2342) and in RAM COPAL AND OTHERS Vs 

(Contd. . 

S 



To 
The Assistant Engineer, Telecom, 
Railway Electrification Project, 
Padmarao Nagar, secunderabad. 

The Divisional Engineer, Telecom, 
Railway Electrification Project, 
Padmaraonagar, Secunderabad. 

The Telecom District Manager, 
Ithannam-050. 

The Chief (eneral Manager, Telecom, 
A.O., Hydeabad-1. 

The Director-General, Telecom, 
Union of India, New 1lhi-1. 

One copy to Mr.C.Suryanarayana, Advocate, CAT.Hyd.Bench. 

One copy to tir.E.Madanmohan Rao, Addl. CGSC. CAT.Hyd. 

,Mne spare copy. 

pi#rn 
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CHECKED BY 	 APPRQyED BY 

TIPED BY 	 COMPARED BY 

IN THE CENTRAL AEMINISTPJTIVE TRIBUNkL 

HYDERABAD BENCH HYDERABAD 

THE MON'BL,E MR.B.N.JAYASIMJJI ; V.a. 

AND 

THE HON'BLE MR;D.stJRyA RAO : M(J) 

?41D 

THE HON'BLE MR.JRASIMHA MURTY:N(J) 

ND 
THE NON' BLE MR.4BALASUBRAMANIAN:M(k) 

Dated: 	-1991. 

aeen / JUIGMENT: 

M.A./R.A. /C.A. NO. 

if 	 in 

T.A.No 	 W.PNo. 

O.ANO, 

A'dni3/ted and Interim directions 
issfied. 

Allowed 

Disooed of With diredtjon 

Dismissed 

Dism/ssed as withdrawn 

DisIJLssed for d 	M' I 
M. 	Orderec/Rej cjI.7 	s9 
No order as to c 




